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Hehrd Mr| H. Ran
General appearing on behalflof the Union of india.
" The Union| of India |aggrieved by the Order dated

7.8.2002 jassed Hy the Cenlral Administrative Tribunal in O.A.

- Administrali a Triblinal..

No. 324/ 01 has|filed the present writ p'etman invaling our .

extraording ry jurisg Jiction unddr Article 226 df the Constitution of
India to duash the unpugn

“The|impugnpd i order of the Tﬂhunalepre directed the
appel)ant t take up the matlter afresh and ar the case of,

the responflent applicant for giving promotnbn 50 E!ectnc;an HS-|

Il with reffospective effeit fram the date of promotion ofl

respondent Nos 87 and 8 al conseq&emlali benefits. {

. Accdrding t the petitidner the abo\.‘e brdér was passedl -

on verbal bpsis kegping In viefy that i the x‘espondent appucam]

. comes with the 2 ne of congideration, hel can be pmmuted to’

the post @ actritian HS-11.| The Tribunal also rekerated &s

" gariier view{in the njatter and #ccordingly directed the appellant

‘the Tribund). ‘directing .the appellant herein to promote the

to consider| the tase of: the | respondent ‘applicant afresh in
accordanca| with lay. There ig no direction as such.issued by

respandent app\lca k. The dirgction is to consider the case of
the raspanient 'afipicant in accordance with )aw M the
thin the zone of copsxderation

respondent apphea t comes

and attaing finalty if geting promation, the view taen by the -

Trihunal rerfjains! u ! anenge However R is not oren to the

order pas&ed by the Central .
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appeliant hereih to reoper) that issue in the present proceeding.
- Hence,|the ordgr passed By the Central Administrative Tribunal,
in our gonsiderpd view, is|not vitiated in any manner and at any

rate it does notlsuffer fro any error apparent on the face of the
record fequiring this court’s interference under its Cerfiorari writ
jurisdictyon.

e writ petition is gccordingly dismissed.
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( . . _ : v
i = Union of India & Ors. = = = = = = RoSPONLENT(S)

i Sri B.C.Pathak, Addl.C.G.S:C: = = aLVUCATa FUR THi
i ' RESPUNDENT (5)

%FON'BLL MR JUSTICE D.N.CHOWDHURY, VICE CHATRMAN
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HHON ' BLn MR K.K.SHARMA, ADMINISTRATIVE MEMBER
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Wwhether Reporters of local papers may be allowed to sce
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.

Original Application No. 224 of 2001,

Date of Order : This the ?th Day of August, 2002.

The Hon'ble Mr Justice D.N.Chowdhury, Vice-Chairman.

The Hon'ble Mr K.K.Sharma,

Shri Kalipada Roy,

S/o Shri Kokil Chandra Roy,
Designation Electrician (SK)
C/o G.E.,868 EWS,

C/o 99 APO

By

By

Advocate Shri M.Chanda.
- Versus -

The Union of India,
through the Secretary,
Ministry of Defence,
New Delhi.

The Engineer in Chief,
Army Headquarters,.

New Delhi.

The Chief Engineer,
Fastern Command,

Fort William,
Calcutta-21.

The Garrison Engineer,

‘Ranga Pahar, 868 EWS,

Nagaland, C/o 99 APO.

Works Engineer,
Headquarters, 137,

C/o 99 APO.

MES/238104,
Shri C.M.Mallik.

MES/243604,
Shri Ramakanta Paul.

MES/238304,
Shri Raindra Nath.

Advocate Shri‘B.C.Pathak,Addl.C.G.S.C.

Administrative Member.

«+.Applicant

. . .Respondents

contd..?2



ORDER

CHOWDHURY J(V.C)

This application under Section 19 has arisen and

is directed against the action of the respondents in not
consiaering the case of the applicant for promotion to
the Grade of Electricial Highly Skilled Grade II in the
following circumstances.

2. The applicant‘was first appointed as Switch Board
Attendant (SBA for short) on 3.6.68 through Employment
Exchange under Garriéon Engineer, MES under Ministry of
Defence. He was thereafter promoted as Electrician on
31.7.32 and serving as such till the‘date of filing of
this application.The applicant is a Matriculate and also
a ITI diploma holder in electrical trade. The next higher
grade of promotion is Highly Skilled Grade-TII
Electrician. The criteria for promotion from Electrician
to the grade of HS Grade-II Electrician is three years
service in the grade of Electrician. The applicant
completed 3 years of service in 1985 and also possesed
the requisite qualifications. According to applicant the
respondents 6 to 8 who are‘junior to him in service as
Lineman were promoted to HS Grade-II in 1986 even without
holding the trade test. The respoﬁdents 6, 7 and 8 were
initially appointed as Lineman on. 1.8.72, 3.4.82 and
1.8.72 respectively whereas the applicant was appointed
as SBA on 3.6.68 much ahead of the three respondents in
point of time. The applicant moved the authority for

considering his case for promotion in right perspective,



failing to get appropriate remedy he moved this

-

Tribunal by way of filing an application which was
registered and numbered as O.A.i9/95. The Tribuqal by
judgment and order dated 24.11.1998 directed the
respondents to reconsider the claim of the applicant
for promotion to the post of Elecﬁrician HS Grade-1T
under the one time relaxation scheme and also directed
to hold a Review Departmental Promotion Committee to
consider promotion of the applicant as in 1986.
Pursuant thereto a Review DPC was held and the
respondents by the impugned communication datéd
f 10.12.1999 informed the applicant that there was no -
supersession and his case could not be considered for
promotion. Hence this application assailing the
legitimacy of the action of the respondents.
3. The respondents submitted its written statement
denyiné and disputing the claim of the applicant. 1In
the Written stafement the respondents stated that one
‘time relaxation for promofion ofv Electrician(SK) to
Electrician HS-IJ was Qone vide a letter dated 6.6.86.
In the written statement the respondents cateéorically
stated that they Vreceived the copy under CE FEastern
Command, Calcuta letter No.131500/23/760/Engrs/EIC II
dated 24.6.1986. The Category of Electrician (SK) and
i Lineman was clubbed together for promotion to
\/“‘/%b/// Electrician HS-II. Considering the above policy of

contd..4



Government common seniority of Electrician (SK) and

Lineman was taken and the senior most individuals, who
were within the purview of 202 strength, was not
considered for promotion by the DPC conducted during
1986. It was also stated that the persons whose names
were mentioned in the application were juniorbto him
were promoted as they were ‘covered under separate
promotion order for SBA's without any representation at

that time. It was also stated that as per the judgment

of the Tribunal a Review DPC was held, the applicant

could not be promoted since he was not under the
purview of seniority of 20% strength as per one time
relaxation offered by the Government. The materials on
record clearly indicated that the respondents 6, 7 an
8 were junior to applicant when their cases were taken
for coﬁsideration to Electrician HS-II. The Tribunal in
its earlier judgment referred this aspect of the matter
at para 5 of the judgment and recorded that three
respondents were Jjunior tp the applicant in the
respective cadre equivalent to the Grade of SBA. He was
omitted from consideration in 1986 under the one time
relaxation of promotion> from skilled grade to
Electrician Highly Skilled Grade IT while the three
respondents mentioned above were promoted. The
respondents attributed this omission to the applicant.
The Tribunal expressed its distress at the stand taken

by the respondents and observed that there was no



justification to ignore the applicant for promotion

when he was within the eligible zone of consideration.
In the circumstances the Tribunal directed to hold a
Review DPC. The review DPC was held and this time also
the respondeﬁts overlooked to consider his case in
proper perspective. The respondents in its
communication dated 10.12.99 also mentioned that DPC
was conducted as per the provisions of E-in-C's Branch,
Army Headquarters letter No.90270/89/TGS/E1(TIT) dated
6.6.86 in which Electrician (SK) of the seniority upto
April 1982 were promoted as Vper the availability of
vacancies. The communication dated 6.6.86 related to
fitment of. industrial workers of MES in the pay scales
recommended by the third pay - commission and
recommendations of the anomalies committee. In that
comunicaﬁion the inter-se-seniority of Lineman and
Electrician is mentioned at clause (b) at para 2 which

are reproduced below :

"Inter-se

seniority-Lineman,Electrician :
The existing Electricians has been
promoted from the post of

Lineman/Wireman/SBA and were in
higher pay scale from a much
longer time than the existing
Lineman. Therefore all of them are
enbloc senior to the existing
Lineman. 20% of the authorised
strength which will be sanctioned
as Highly Skilled Grade II, will
be filled in order of seniority by

' Electricians. Since the existing
- Lineman are junior to

Electricians, they will not be
eligible for promotion to HS Gde



II till such time all the existing
Electricians are promoted to
Electrician HS-ITI.".

On perusal'of the same it appears that the very document
itself indicated for considering the case of promotion
to the Electrician HS-TI in order pf seniority. Since
the ekisting Lineman were junior to Electrician they
would not be eligible for promotion to HS .Grade—II.
Admittedly the applicént was promoted to Electrician on
31.7.1982. The applicant was holding the post of
Electrician and he was first to be promotéd as
Electrician HS-IT and only thereafter the Lineman and
junior electrician were to bhe considered. The Tribunal
by its order directed the authority to consider the case
of the applicant for promotion py holding a review DPC
to the Grade of Electrician HS-TI under the one timé
relaxation scheme under which the respondents 6, 7 and 8
were promoted. Therefore the question of assessment of
merit was also not relevant as was mentioned in the
communicatipn dated 10.12.99. As mentioned earlier the
applicant was promoted as Electrician on 31.7.82 and
prior to it he was holding the post of SBA which was
equivalent to Lineman, Wireman etc. The respondents 6, 7
and 8 were junior to the applicant even in the rank of
SBA/Linemén. In 0.A.19/95 the Tribunal adjudicated the
issue. The respondents were only to issue promotion

order with retrospective effect which they = - failed

contd..?7



to do. The impugned action of the respondents

communicated vide letter No.lOlS/KPR/184/E1 Con dated
10.12.1999 therefore cannot be sustained and accordingly
the same is set aside and the respondents ére directed
to take up the matter afresh and consider the case of
the applicant for giving promotion to Electrician HS-IT
with restospective effect from the date of promotion of
respondents No.6, 7 and 8 with all consequential

benefits.

The application is allowed to the extent

indicated. There shall, however, be no order as to

costs.

Sy L
( K.K.SHARMA ) - ( D.N.CHOWDHURY )
ADMINISTRATIVE MEMBER VICE CHAIRMAN



|
\ %,
R AR N
N § [
Title of the case | : OA. No...%?%&../ZOm 0
Shri Kalipada Roy ; Applicant
“ -Versus —
Union of India & C'thers‘ ' Respondents.
INDEX
SL. No. Annexure Particulars Page No
o1, | - Application o ERT
B 02, f “Verification i 12
S ~ Judgment & Orderdated 318
| - 24.11.1998 :
04. s “Letter dated 10.12.1699 @920
05. W Judgment & Order dated 28 20-23
g .22.03.2001 | |
Filed by
Date Advocate




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ’
GUWAHATI BENCH : GUWAHATI

(An Application under Section 19 of the Central Administrative Tribunals Act,

BETWEEN

Shri Kalipada Roy,

~ Sfe Shri Kokil Chandra Roy,

Designation : Electrician (SK),
Ci/o. GE., 868 EWS,
Clo. 99 APO.

-

-AND-

1. The Union of India,

Through the Secretary,
Ministry of Defence,
New Delhi.

2. The Engineer in Chief,

Army Headquarters,

3. The Chief Engineer,

Eastern Command,
Fort William,

Calcutta-21

1985)



toa

Nagaland, - _ )\s\/‘\
- Clo. 89 APQ. M :

‘ | , ‘ \ . Q% .
The Garrison Engineer, : \ 0‘ '
Ranga Pahar, 868 EWS3, - W

Works Engineer,
Headquarters, 137,
Clo. 99 APQ,

MES/238104,

Y Ll a4
Shri C. M. Mallik, _= T, ,kj/A(q

Electrician H.S 1, \

N e
AGE(1) LEIMAKHONG, v Y :
Clo. 57 MTN Div., \ /
Clo. 99 APO. | co :
MES/243604, , ‘13 Lg ,%
Shri Ramakanta Paul, — / ;

Electrician H.S,

AGE(1) LEIMAKHONG, | | |

Clo. 57 MTN Div., [ o W '»
Clo. 99 APO. | CQ e |
MES/238304, | \ \

Shri Raindra Nath,
Electrician H.S.I,

AGE E/M,

. Clo. 154 GH,

Clo. 99 APOQ.
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......... Respondents.

DETAILS OF THE APPLICTION -

1. Particulars of order against which this annlication is made.

This application is made praying for promotion of the applicant to the post

of Highly Skilled Electrician Grade-il with retrospectivé effect, that is from date of

promotion of his juniors and aiso praying for ail consequential service benefits

rthereof 'whECh he was denied by the reSpond_énts vide the impugned letter
" No.1015/KPR/M84/E1 Con dated 10.12.1999 defying tha judgment and order

passed by this Hon’ble Tribunal on 24.11.1998 in O.A. N2.15/95.

2.. Jurisdiction of the Tribunal.

The applitant declares that the subject matter of this application is well

. within the jurisdiction of this Hon'ble Tribunal. -

3. Limitation.

The applicant further declares that this'appﬁcaticn is filed within the

;!i_r'ni'tation prescribed under section-21 of the Administrative Tribunals Act, 1'985. |

| 4. " racts of thé case.

4.1  That the applicant is a citizen of India and as such te is entitled to alf the -

> .

rights, profections and privileges as guaranteed under the Constitution of

India.

42 That the applicant was initially appointéd as Switch Board Attendant

' (SBA) on 03.06.19588 through Employment Ekc..ange under Garrison
Engineer, in the Department of Military Engineering Service (MES) under

Ministry of Defence. The applicant was thereafter promoted as Electriqian

-

. Yol ad Y. ‘
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on 31 .07.1.\982 vide letter No.GE 869 PTO No.32/15/82 and Headquarters
137 Works Engineer’s letter No.  /401/1/1154/E| dated 07.07.19882. The_, '
applicant has been presently serving as 'Eleétrician under Garrisén'
Engineer (GE) 868 WS C/o. 99 APO. |

4.3 That the applicant belongs to the Schedule Caste Community. Hé is a

matricuiate and aiso a ITi diploma hoider in Electrical Trade.

44 That as per rule, the next higher g'rade is the High Skilled Grade-li
Eleptrician and the criteria for promotion from Electrician to the grade of
High Skill Grade Il Electrician is three Qears service in the grade of
electrician. The applicant iﬁ the instant case, by virtue of completing the
aforesaid-. period of three years in.1955, was due for promction to the
grade of High Skilied Grade-il Eiectrician in 1985.

That sur;;risingly, although the 'applicanf( had attained el:gibility for

promotion to the grade of High Skilled (H.S.) Grade-ll and that he

N

possessed requisite qualification i.e. matriculate and IT! passed certificate
in Electrical Tfade, his case was not considered for prometion in the
cruitment year - 1986 whereas 3 (three) of. his junior colleagues-

(respondent No.6 to 8) who were serving as Line men were promoted to

the post of H.S. Grade-ll in the year 1986 even without holding any Trade
Test /The respondent No6, 7 and 8 were initially appointed on

. 01.08.1972, 03.04.1982 and 01.08.1972 respectively whereas youi

PR

applicant was initially appointed on 03.06.1968 as SBA, i.e. much earlier

/ than the aforesaid three respondents in point of time and as such your

applicant is senior to all the three respondents aforesaid.
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That being aggrieved at this deprival of his legitimate promotion to the
post of HS. Grade-ll Electrician, vour applicant approached the

appropriate authorities time and again and submitted several

representations but all futile. The respondents resorted to some irrational-

pieas and deprived the appiicant of his iegitimate promotion in an arbitrary
manner while the persons junior to the applicant were promoted violating
ali principles of law and justice.

That finding no other aftemat;ve your applicant a pproached this Hon'ble
Tribunal for ction of his rtghus and interests and this Hon'ble Tribunal
after heanng tne comesung pames and exammmg the merit of the case
thoroughly, was pieased to pass its Judgment and order on 24.11.1998 in
0O.A. No.19/85 and the relevan‘t portion-of the judgment is quoted below :-

S In the facts and circumstances we are
of the view that the respondents had arbitrarily

rejected the prayer of the applicant and we set

aside the rejection. Accordingly, we hereby

direct the respondents to consider the claim of

the applicant to the promotion to the grade of

Eleutr.c an Highly Skilled Grade-l under the
aforesaid one time relaxation scheme. For this
purpose, the respondents shall hold a Review

Departmental  Promotion Committee  to

consider promotion of the applicant to the

grade of Elecirician Highly Skilied Grade-ii as
in 1986. The respondents shall communicate a
speaking order to the applicant as a result
thereof within 80 (ninety) days from the date of

receipt of this order.

Kalipoba KoY
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2. The application is disposed of as

indicated above. No costs.”

(Copy of judgment and order dated 24111998 in OA

No.19/95 is annexed hereto as Annexure-i).

From the above judgment, it was clear that the rejection of Promotion of
the applicant being illegal, was set a.sida and the respondents wefe
directed to ine promotién to the applicant to the grade of HS Electrician
Grade-ll w.ef. 1986, thereby leaving no choice for the respandénts but to
impfeméﬁt the prbmotion. | | |

That subsequeﬁt t§ the aforesaid judgment and order dated 24.11 1998,
and déspite long persuésion by your applicant, the order datad 24.11.1998
was not complied with by the réspondents for a long time who eventua!ly
communiéated to the applicént , vi;de one | impugned | fetter

No.1015/KPR/184/E1 Con. dated 10.12.1999 that a Review DPC was

convened to consider his name for promotion but his case could not be

- (Copy of letter dated 10.12.199¢ is annexed hereto as Annexure-
1)

That c_onSequent upvon such vindictive and prejudicial gesture on the part

of the respondents and non-compliance of the order dated 24.11.1998. the

applicant filed a'contempt petition No.41/93 in GA No.19/55 befpre this

‘Hon’b!e Tribunal and the- Hon'ble Tribunal vide its judgment ahd order

dated 22.03.2001 in CP No.41/99 in OA No.19/95 was pleased to drop the
contempt proceeding ieéving it open to the applicant to take appropriate

steps as per law for assai!iné the 'o,rder dated 10.12.1999.

1
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(Colpy of judgment and order dated 22.03.2001 passed-in
CP No0.41/99 in OA No0.19/95 is 'annexe‘d hereto as
Annexure-ll}). |

That your applicant begs to state that the pleas stated by the respondenté
in their |mpugned lefter dated 10.12.1998 for rejection of promotlon of the
applicant are new discovenes of the respondents who d!d not
plead/submit the same at thg time of hearing of the O.A. No.19/95. During'
that hearing, the eiigibi!ity‘of thé applicant for promoﬁon was examined at
fength and vhis _eligibility including the seniority etc. was not
disputed/controverted by the respondents at any point of time and it was
established and accepted by the Hon'kle Tribunal in a.conclusive manner
that the applicant was senior and Was eligible for promoﬁon to the post of
H.S. Electrician Grade-il. it was therefore beyond the scope of the Review
DPC to declare the applizant ineligible for prometion, particularly when it
was neither a test nor an interview and it was incumbant upon the Review
DPC to promote the applicant to the post of H.S. Electrician Grade-li in
terms of the jqd}gnﬁent and order datéd 24.11.1998 in order to correct the
mischieves done by them earlier. |

That yéur applicant begs to state that the respcndents by rejecting the |
promotion 6f the applicant defying ail canons of law even by disreg.ardih_g
the valued judgment and order‘dated 24.11.1898 of the Hon'ble Tribunal,
did, not only cause injury to the applicant in his instant promotion to the -
post of H.S. Electrician Grade-ll but affected his subse quent future .
promotions as well since his juniors who have been promoted i\liega!!y
superseding the applicant will continue 'to supersede the applicant in

subseguent promotions also unless the applicant is promoted with
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- 5.3

retrospective effect as H.S. Electrician Grade-il to set the position right
and the benefits restored totﬁe applicant as ordered by this Hon'ble
Tribunal. |

That finding no other alternative, the applicant is approaching this Hon’bie
Tribunal for pfote.ction of his legitimate rights and praying for direcﬁon :

upon the respohdents for promotion of the applicant to the post of H.S.

Electrician Grade-ll with all consequential benefits with effect from the

date on which his juniors (respondent No.6 to 8) were promoted to the

said post.
That this application is made bonafide and for the cause of justice.

Grounds for relief(s) with legal provisions.

For that the case of the applicant was not considered‘ along with
respondent No.6 {0 8 for promotion to the grade of H.S. Electrician grade-
Il although the applicant was eligible and having requisite qua!iﬁcation and
expéri'ence and even senior to the respondent No.6 to 8 in respect of initial

appo’intmeﬁt vis-a-vis 'iength of service.

" For that the applicant was deprivéd of the principle of equality as

compared fo thé respondent No 6 to 8 in case of promotion which was a
violation of Article 14 and 16 enshrined in our constitution. |

For that the applicant has been deprived of further promotionél avenue
and other service benefits including financial loss due to non-consideration
of his prombtion to the cadre of H.S.Eiec’trician Grade-l,

For that the merit of the instant case was examined by, this Hon
Tribunal in C.A. No.19/95 decided on 24.11.1998 and it was held that the '

\

deprival of promotion of the applicant was illegal and arbitrary and directed



ihe respondents to promote the applfcant through a review DPC as in
1986, | |

5.3 For that the grounds now‘tai;én by the respondénts for rejecti.on' of
promotion of the applicant i.e. seniority and ehqnbmtv were not pleaded bv |

the respondents durmg the nearmg of O.A. No. 19/95 on 24.11.1998 and

" as such there can not _be any sustamable reason for the respondents to

defy the legitimate p'romotivonof the applicant.

5.6 For that the applicant is a victim of hostile discrimination and has been

striving for justice.

8. Details of remedies exhausted.
That the applicant states that he has no other alternative and other

efficacious remedy than to file this application. in spite of his best efforis as

- described in Para 4, the épp]icant could not get justice and he has been deprived |

. of his legitimate rights._

7. Matters not previousliv filed or pending with any other court.

The ap hcanf further declares tha? save and except filing an application
P t filing an app

- before thls Hon'ble Tnbunal in OA No.19/95, dasposed on 24.11, 1998 he had not

prev;ously filed any application, Writ Petition or Surt reqarqu the matter in

" respect of ‘which this application has been made, before any court or any other

authority or any other Bench of the Tribunal nor any such application, Writ

Petition or Suit is pehding before any of them.
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8. Reliefs sought for :

Under the facts and circumstances stated above, the applicant humbly
prays that your Lordships be pleased to grant the following reliefs.
8.1 That the respondents be directed to promote the applicant to the post of

H.S. Electrician Grade il immediately with retrospective effect from the

-dateﬁof promotion of the respondent Nos.8 to 8 in the grede of H.S.
Electrician Grade-l! with all consequential service benefits including
monetary benefits. |

.82  That the impugnedv letter No.1015/KPR/184/E1 Con. dated 10.12.1999

issued by the respondent No 5 be set aside and quashed.

8.3  That the respondents be directed to decl_are the applicant to be senior to

: the respondeht N_Q_._G’}g_gjn the grade of H.S. Electrician Grade-li for all
purposés including for the purpose of next promotion.

™

Costs of the application.

o
NN

8.5  Any other relief or reliefs to which the applicant is entitled to, as the

Hon'ble Tribunal may deem fit and proper,

9. interim order prayed for.
During pendency of this applicaiion, the applic-ant prays fo_r the foﬂéwing .
relief .-

9.1 That the respondents be directed to consicﬂef the promotion of the
applicant du'ring the pendency of this application.

92  That the respondents be directed not to consider aﬁy further promotion to

respohdent No.6 to 8 till finai disposal of this appiication.

10.  This-application is filed through Advocate.
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VERIFICATION

l, Shri Kaiipada Roy, Sfo Shri Kokil Chandra Roy, Deéignation :
'Eléctrician (SK);, Clo. GE., 868 EWS, 'C/o. 88 APO, do hereby verify that’the.
statement# made in.Paragraph 1to 4 and Bto 12 are true to my kncwvledge\and
'~ those made in Paragraph 5 are true to my legal advice and | have not

suppressad any material fact
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Annexure-|

CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENC
Original Application No.19/95
Date of Order . This the 24" Day of November 1998.
HON'BLE MR. JUSTICE D. N. BARUAH, VICE-CHAIRMAN
HON'BLE SHRi G. L. SANGLYINE, ADMINISTRATIVE MEMBER
Shri Kalipada Roy
S/o. &ri Kokii Chandra Roy
Designation : Electrician (SK),
Clo.GE., 868 EWS,
Clo. 99 APQ.
........ Applicant
By Advocate Mr. B. K. Sharma, Mr. S. Sarma
\/5-
1. The U'nion of India,.
Through the Secretary,
Ministry of Defence,
New Delhi.
. 2. TheEngineer in Chief,
Army Headquarters,
New Delhi.
3. The Chief Engineer, : , feor
| Eastern Command, ' '
Fort William,
Calcutta-21
- 4. The Garrison Engineer,
Ranga Pahar,
Nagaiand, '
Clo. 99 APO.
5.  MES/238104,
Shri C. M. Mallik,
Electrician H.S I,
AGE(1) LEIMAKHONG,
Clo. 57 MTN Div., :
Clo. 99 APO. : o
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1 |8 MES/243604,
\ ‘Shri Ramakanta Paul,
| Electrician H.S i,
: AGE(1) LEIMAKHONG,
" Clo. 57 MTN Div.,

1 Clo. 99 APOQ.

[

17 MES/238304,

. Shri Raindra Nath,
| Electrician H.S i,
l AGE E/M,
Clo. 154 GH,
| Clo. 89 APOC. -
\ o Respondents.
! LT
!
%y Advocate Mr. S. Ali, Sr.C.G.S.C.
I
|
\
\ .
i
L
% ORDER
\;
G. L. SANGLYINE, MEMRER(A) :

i

‘1 The reliefs sought for in this Original Application are :-

‘1. That the respondents be directed to l:promote‘th-év-
'1 ‘li!‘. applicant to the post of H.S. Grade I immediately with
- ~—
\ [ retrospective effect from the date of promotion of the

:
| \ﬁ respondent Nos.5 to 7 in the grade of H.S. ii with ail

| consequential service benefits.

) . 2. That the applicant to be declared senior to the
| | / respondent Nos.5 to 7 in the grade of H.S.Il for all
| ! — |
- purposes including for the purpose of next promotion.

! 3.

That the applicant to be paid ali monetary benefits in
the grade of H.S.Il from the date of promotion of his

juniors that is respondent nos.5 to 7 and also other

service benefits."
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b2 The applicant is working as an Electrician (skilled) under the respondents.

I ‘;; N
promoted as electrician (SK) on 31-7-1982. The next promotion is to the Grade of

! !N/_\__._—-——‘
E'; Electrician, Highly Skilled, Grade il. He was due for this promotion in the year

‘h e ——
i
1 1985 as per ruies. According to him he was not however considered for the

promotion when his juniors, namely; respondent Nos.5 to 7 who were working as
".Line Man were promoted as Electrician H.S. Grade Il in the year 1986 without

He was initially appointed as Switch Board Attendant on 3-6-1968. He was

—

1
f
1
'

_‘f;any trade test. Consequently, he prayed before the respondents for his

i

jjprorotion but was not given a reply till the letter No.105/31/El dated 16-11-1993

;‘iwas issued by the Assistant Garrison Engineer communicating the letter
i .
{No.131500/2/2401/Engrs.EIC(2) dated 4-10-1993 which is as below -

| |
i “1. Ref your letter No.70203/2/3269/EIC(2) dated 20"

;}.January”l 993.

2. Though the individual is having the IT] Certificate, promotion

as asked for from Electrician HS ll to HS | can not be

implemented in the case of promotion. It is only applicable

for direct recruitees (the semi-skilled for 3 years) and after
——

completion of 3 vears service he will automatically get skilled

grade.

-~
3. C In this case the individual have to pass the trade test for

froe

L jl.} ¢ promotion to elect H.S.ll and take action accordingly. ”_—(

| i —
' 4, Obtaining sanction for promotion of CEA is not considered
!
l necessary.

Enclosures received under your above nofed letter are

i returned herewith.”

v
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3‘ The contention of the applicant is that the aforesaid decision of the

l.
}
i
i
3
f
|
i)
N
L

er pondents is without any application of mind to the facts of the case of the
i
]bohcant He alsc contended that by the oromot;on given to Respondent No.5 to

7( to the grade of H.S. Grade li Electrician by ignoring him he has suffered
]
dll scriminatory treatment in the hands of the respondents.

!f

4 According to the respondents in the absence of recruitment rules a policy

Iecusmn was taken to grant a one time relaxation for promotion of Electrician
i —

skilled) to the grade of Electrician Highly Skilled Grade 1l to fill 20% of the
gl B

\; ——

@i-

*;gacanmes as on 15-10-1984 on seniority basis without qualifying the Trade Test.
For this purpose the cadres of Electrician (skilled) and Linemen (skilled) were
. ~ —

?lubbed together in a common cadre and the senior most of the employees were
;ﬁromoted against the vacancies in 1986. All the vacancies falling under the 20%
|

—

"ere ﬁnea/up The appiicant, according to them, had as evident from the

_/

L *Annexures to the Criginal Application belatedly pointed out the fact that he was

ot promoted to Eiectrtc:an Highly skilled Grade il only since 11-9 1990, that is

”nr‘-‘-:ﬁ R O i B

the promctions of the respondents No.S, 6 and 7. However,

=3
(0]
-~
3
€
&
b
»
8
(7]
=5
o
3

is prayer has been sympathetically considered but it was not found possible to

‘accommodate him in the promotional grade of Electrician Highly sk:lled Grade |Ii.

i
ﬁThey further contend that there is no wregulanty in promoting respondent No.5, 6

1
.;and 7 to the grade of Electrician Highly Skilled without their passing the Trade

;
}Test as they were promoted under the scheme of one time relaxation for

promotton of Switch Board Attendant (Selection Grade) to Elecirician Highly

|
ESkllted Grade Il at the time of structural changes to which promotion the apphcant
]
i
1




i N G )

‘ —_—
“‘ _ 17
(—
* 1-8-1972 respectively in their cadres ace ding to the applicant. These dates

have not been disputed by the respondents in their written statement. Thus we

agree with the contention of the applicant that the three respondents were e _junior

-

to the apphcant in their respective cadres equxvalent to the grade 5 SBA. The

——a

| applicant was however omitted from consideration for promotion in 1 98'6 under
@he one time relaxation of promotion from skilled Qrade fo Electrician Highly
]li Skilled Grade Il while the three respondents mentioned above ;Nere. promoted.
| The respondents attributed this omission to the applicant. We are astonished at
l the stance taken by the respondents that they were not a\ﬁlam
i ;

‘ ht : was one of thesr employees who was within the eligible zone for consideration for

/ o

‘ the aforesaid promotion and, further that they should féel that it is rightful for

ithem to await the employee concerned to remind them of the facts. We have

) . |1 perused the Annexure D to this Originai Application in which a copy of HQ CEEC

Calcutta Engr. BR lefter No.‘:31500/’2/240‘:/EngrsE|C(2) dated 4-10-1993 is

P e

eproduced. The contents of this letter have been reproduced by Lls hereinabove.

;=

Ne are inclined to agree with the contention of the applicant that the rejection of

T

lis prayer as disclosed in the letter is without application of mind to the facts of
| .

o

H i[he case of the applicant. We have also perused Annexure B to the O A. in which
) tlhe applicant has stated that he had been agitating his case since 19-6-1987.
‘I;;‘he applicant has further submitted a rejoinder to the written statement to this
t%m;fect which was received by the respondents on 18-11- 1897. This has not been

|
c,f[,\ntiovened by the respondents till conclusion of the hearing. In the facts and

tﬁ]ﬁ circumstances we are of the view that the respondents had arbitrarily rejected

thta prayer of the applicant and we set aside the rejection. Accordingly, we hereby

dif

¥

ect the respondents to consider the claim of the applicant to the promotion to

|

|
|
3

13

e
s
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the Grade of Electrician Highly Skilled Grade !l under the aforesaid on time

| Felaxation scheme.

FFor this purpo , the respondents shall hold a Review D ntal Prometion
Commitiee 16 copSider prometionof The applicant to the grade of Flectrician
/%Q_Las in 1986. The respondents shall communica{e a

ing der to the applicant as a result thereof within 90(ninety) days from the

Highly &kille

: receipt of this order. .
/|
§/ The appiication is disposed of as indicated abgve. No costs.
% |
Sd/- VICE
CHAIRMAN
Sd/- MEMBER
‘EL‘«DMN)
}]
|
|
lf
l
|
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Annexure.j|
Garrison Engineer
868 Engr Wks Sec
C/o 89 APO
1014/24/KPR/244/E1 13 Dec 99
'MES-238367
Shri Kalipada Roy,
Elect (SK)
' CONDUCT OF REVIEW DPC : CAT GUWAHATI

ORDER DATED 24 NOV 98 IN QA NG 19/95
FILED BY SHRI KP ROY, ELECT (SK)

1 Refer further to this office letter No.1014/24/KPR/221/E1 dated 12 Jun 99.
2. In continuation of our above quoted ietter, original copy of HQ 137 Works
Engineers, C/O 89 APO letter No.1015/KPR/184/E1 Con dated 10 Dec 89 is
enclosed herewith for your information please.
3. Please acknowledge receipt.
Sd/- lllegible
(Ashok Kumar)
Maior

Garrison Engineer

Enclosure : {One sheet)

Copy to :-

HQ Chief Engineer
Eastern Command -
Fort William For info wrt HQ 137 Wks Engrs

letterNo.1015/KPR/185/E 1

Calcutta - 21 ,

HQ Chief Engineer Con Dated 10 Dec 99.
Shillong Zone

SE Falls

Shillong — 11

HQ 137 Wks Engrs For info please.
C/o 99 APO

G




Garrison Engineer
137 Works

I

)

!I Continuation of Annexure-il
f

i

|

e

1015//KPR/184/E1 Con
| ..FAFQ .2383A7 Shri

P Roy,Eiect (5K)
(Through GE 868 EWS)

CONDUCT OF REVIEW DPC : CAT GUWAHATI
ORDER DATED 24 NOV 98 IN QA NO 19/95
FiLED BY SHRI KP ROY, ELECT (SK)

Reference this HQ speaking order No.1015/KPR/147/E1 Con dated 08
#iun g9,

A review DPC was convened to consider your name for promotion to the
fﬁost of electrician Highly Skilled Gde-ll as per the tefms enumerated in para} £
té: (c) of this HQ letter referred to in para 1 above.

¢
’“t:

[
> 1
Wl ] e ’
\ ' letter No.20270/89/TGS/E1(Ill) dated 08 Jun 86 in which Elect {(SK) of
M\/\.——-
couid not be promoted because you did not come up to the merit being Ju@

Your contention that you were not promoted to Elect HS_ -l ghedd of three

l lineman s also not tenable because you were 'not on the list of \

) :J:Ln iority upto Apr 82 were promoted as per the avanammy of vacancies. C’Ou\
]

_k,b-__

SBAII innmani\ﬂvliramnq on the day DPC was ¢co ’@/\M

-

57 In view of the foregoing no injustice has-been done to you. Review DPC is
a}so of the opinion that no supersession has been gone,’

6} This is for your information please. « 5(( ( s /
7)  Please acknowledge. ’(7 AR /( ~

/ Sd/-Hliegible
’ {PB Suri)
Col

(L2 G /j /1‘!/ A % )Z 22 A» (N e 11,! o (CC( (Q({’ >
- —_— |

o /-
oni DPC o
% v Woe ¢ g A Lo e /
l \/\/Lu o

- (he A




f Annexure-lil
| IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

L GUWAHATI BENCH : GUWAHATI

lj "

! : | ORDER SHEET

Contempt APPLICATION No.41/99 OF 199

1' QA 19/98

‘!‘ )

‘? Applicant(s) Shri Kalipada Roy.

RFspondent(s) Col. P. B. Suri
: Aé:lvocate for Applicant(s) Mr M. Chanda, MIRS N. D. Goswami

‘ Afdvocate for Respondent(s; Mr. A. Deb Roy,

1 Sr.C.GS.C.

{ i : 22.3.01 5 This is an application under Section 17!
‘ f ' of the Administrative Tribunals Act for initiation
| | of proceeding for contempt of Court for wilful |
g ; : ‘ ;
p ' §a.nd deliberate violation of the order of the
|  Tribunal dated 24.11.1998 passed in OA. |
! No.19/95.

The matter pertains to the %legitimacy of ‘
the action of the respondents in not considering |
: his case for promotion in the right perspective. |
' The applicant by way of O.A. No.19/95 sought |
i for direction fo promote the applicant to the post
of highiy skilled grade Il with retrospective effect ‘

from the date of promotion of his juniors with all |

consequential service benefits. The Tribunat |
' considered his application and upon hearing the ‘
learned counsel for the parties and considering ]

all the aspects of the matter ordered the%

respendents to consider the case of the |
applicant for promotion to the post of Electrician

i
highly skilled grade Il under the one time:

 relaxation scheme. The respondents were |




t accordingly ordered to hold Review DPC as on

1986. The Tribunal also specified the timei
schedule for completion of the aforesaid:
0
i

exercise. Finally the Respondents by order ,
dated 10.12.99 communicated his decision as!i
D

er the aforesaid order that a review DPC was |

H
]
|
i
l
i
|
i
i
)
1
i
| i
{

i

O

onvened to consider the case of the applica

~

;-l-

for promotion to the Electrical Highly skil !ed
igrade Il and according to the respondents het
could not be promoted because he did not come i
up to the merit.

From the aforesaid facts it appears that a

review DPC was held and considered his case |
| and found him ineligible for promotion. Mr. M. :
Chanda learned counsel for the petétioneri
submitted that the respondents in wiliful defiance !
the order of the Tribunai by not passing the !
order in right perspective on the basis of the |
materials on records. The respondents were
duty bound to hold that the applicant was eligible |
accordingly in terms of the |

order dated 24.11.98 they ought to have passed |
 the order for promotion of the applicant. '
Mr. A. Deb Roy, learned Sr. C.G.S.C. for§

i the respondents on the other hand submitted |
| that the respondents in terms of the order of the ;
| Tribunal held a Review DPC and found the

l
I
i
l
i
i
Y
l
i
i
|
i
i
{
f
i
I
(

We have given our anxious consideration.
The submission of Mr. Chanda may at best be

. erroneous which can be set at right in an

appropriate proceeding. An erroneous view will

1 however not make the respondents liable for |

I
‘
i
§
i
i
|

: |
- contempt proceeding. The respondents in terms |

{
‘ .
tof the order passed in O.A.19/95 might have |

t
:

il
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disobeyed, not to speak of wilfully, the order of
the Tribunai. |

In these facts and circumstances we do
not find any justification to continue with the |
proceeding, on the facts we drop the contempti
proceeding leaving it open to the applicant to
take appropriate steps as per law for assailing
the order dated 10.12.99. '

The contempt proceeding stands closed. 1

Sd/- VICE CHAIRMAN

Sd/f- MEMBER{Adm)



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL Y

GUWAMTltBENCH HH GUWAHATI

' i,‘u“;\q "
O.ANO 324 OF 2001 ; A !
|
. ‘ Sr\v L L) Y Nn
Shri Kalipada Roy f . MR “;‘?’ |
-VS-
Union of India & Ors

....... Respondents.

(Written Statements for and on behalf of the Respondent No 1, 2, 3, 4 and 5)
The Written Statements of the above noted respondents are as follows -

1. That a copy of the O.A.NQ 324/2001 (teferred to as the “appiication”) has been
served on the respondents. The réspondents have gone through the same and
understood the contents thereof. The interest of all the respondents bemg snmllar
common written statements are filed by all of them.

2. That the statements made in the application, which are not speciﬁcally admitted,
are herebv denied by the resbonden’ts. | '

3. That with regard to the statements made in para 1 of the application, the
answering respoﬁdents state that the application is barred by law of res-judicata The
entire matter was heard and ﬁnally decided and the competent authorlty also held the
Review Departmental Promotlon Committee (in short Review DPC) and the Review-
DPC also found the apphcant ineligible for promotion to Electrician Highly Skilled
Grade-II. |

4. That with regard to the statements made in para 2,3, 4.1 and 4.2, the respondents
havé_ no comment to offer. '

5. "That with regard to the statements made in para 4.3, the respondents state that -
. though the applicant belong to S/C Community, he was appointed initially under
General quota.

- 6. That with regard to the statements made in para 4.4, being matter of rules,
nothing is admitted beyond limits of such rules.

7. . That with regard to the statements made in para 4.5, the respondents state that

Engineer-in-Chief’s Branch had given one time relaxation for the promotion of

Electrician (SK) to Electrician HS-II on the basis of seniority of 20% strength of Elect
(SK) vide their letter No 190270/89/T GS/EIC 1III dawi’——(lé_g/WCopy recelved
under CE Fastern Command, Calcutta letter No 131 500/2A/760/Eners/EIC II dated

. -




22-

) 3 | - :
24 Jun IQS%e category of Elect (SK) and Lineman have been shown as clubbed

cadre for the promotion to Elect HS-II. Considering the above policy of Government,
—_—

while oonductmg DPC during 1986, common seniority of Elect (SK) and Lineman was_'

taken and the senior most individuals, who were within the purview of 20% strength,
he was not considered for promotion by the DPC conducted during 1986. The
_individuals, whose names were mentioned by the applicant in original application as
juniors to him, have been promoted as they were covered under separate promotion |
order for SBA’s without any representation at that time. -
8. That with regard to the statements made in para 4.6, the respondents state that
the individual submitted applications to consider his case for promotion to Elect HS-II
after a gap of 4/6 years. Though time barred, the appeals were. considered
sympathetically at appropriate departmental level and rejected since he did not come
under the purview of one time relaxation for the promotion of Elect (SK) to Elect HS-
II as per Govt policy. Hence the claim of the applicant that juhiors to him were
promoted violating all principles of Law and justice are denied.
9.  That with regard to the statements made in para 4.7, the respondents state-that in
the judgeffient of OA No 19/95, the respondents were asked to hold a Review .

I>épartmental Promotion Committee (in short Review DPC) to consider proinotron oi
/ the appheant to the grade of Electrician Highly Skilled Grade II (Elect HS—II) as in

A a5 T CERCAY TR L e L PV I gt

Tl W, - oS

1986. Asper tlie judgement, a Revrew DPC was held and 1t was also of the view that

S a— YRS e 2% Damteal

FR020002 s n i M < S AV ey - e e ek

‘the appllcant could not be promoted since he was not under the purview of senlorlty of

" I W s R R s e

cq—. I

20% strength who were promoted dunng 1986 as per one time relaxation offered by

the Govt.

A

10.  That with regard to the statements made in para 4.8, the respondents state that as
per the directions of the Hon'ble CAT Guwahati judgement in OA No 19/95 dated 24
Nov 1998, speaking order bearing letter No 1015/KPR/184/E1 Con dated 10 Dec 1999
was issued to the applicant, by Commander, HQ 137 Works Engineers, C/O 99 APO
after conducting Review DPC. ,

11.  That with regard to the statements made in para 4.9, the respondents state that
the respondents acted bonafide as per law and also the directions of the Hon'ble

Tribunal, hence there was no illegality done by the respondent in this case.

‘ ‘ Contd ... 3/-

-



Al
| 12’s That with regard to the statements made in para 4.10, the respondents state that
as per the directions of the Hon'ble CAT Guwahati, a Review DPC was held and the
eligibility conditions as laid down during the initial DPC held during 1986 were taken
into consideration. Considering all the relevant factors, Review DPC was of the view
* that the 'applicaht could not be promoted since he was not coming under the purview of
20% strength, who were promoted during 1986 as per one time relaxation offered by

the Govt.

13. That the answering respondents deny the correctness of the allegation in para
4.11 and state that the judgement of Hon'ble CAT Guwahati delivered on 24.11.1998
it OA No 19/95 was implemented in to-to. Since the applicant was not under the
purview of 20% strength, who were promoted during 1986 as per one time relaxation
. offered by the Govt, the question of superseding, as claimed by the applicant, 1S

denied.

14. That with fegard to the statements made in para 4.12 and 4.13 of the épplication,
the respondents state that since the judgement of Hon' ble CAT Guwahati in OA No
19795 filed by the applicant for the same cause of present OA was implemented in to-
to, hence the applicant can not come again and again with same cause of action agaiﬁst

the same parties, the case‘hav_ing been decidéd and dﬁsposed of finally.

15. That under the facts and circumstances of the case and law; the grounds in para
5.1 to 5.6 shown by the applicant can not sustain in law and hence the application is

liable to be dismissed as devoid of any merit.
16. That the respondents have no comments to parzi 6 and 7 of the application.

~17. That with regard to the statements made in para 8.1 t0 8.5, the reépdndents state

that in view of the fabts and circumstances of the case and the provisions of law, the

applicant is not entitled to any relief as prayed for and the application is liable to be
dismissed with cost. |

In the premises aforesaid, it is, therefore, prayed that your Lordships

.would be pleased to hear the parties, pursue the records aﬁd after hearing the

partiés and pursuing the records. shall further be please to dismiss the application

with cost.

Contd . . . 4/-



VERIFICATION

“ I Shri Ashok Kumar, presently working as Major, Garrison Engineer,
868 Engineer Works Section, being competent and duly authorised to sign this

~ verification, do hereby solemnly affirm and-state that the statements made in para

S are true to my knowledge and belief and those made in para

- being matter of records, are true to my information

derived there from and the rest are my humble submission before this Hon'ble

Tnbunal [ have not suppressed any material facts.

And [ sign this verification in this / %)k day of March, 2002 at Guwahat.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHAT! BENCH

-

In the matter of :

A
oV —

O.fr. No. 224 of 2001

shri Kalipada Roy
VP

Unicn of India & Ors.

Oyt id e
g Sigle

In the matter of:

aubmission of documents in support of
the contentions mads by the apelicant

- -

in O.fi. No. 324/2001.

The applicant abowve named most humbly and respectfully bogs

sbe as under:

T B
That the applicant being aqgarieved at the noneons ideration
éf his promotion in terms of the judgment and order passad by
ﬁhig Hon’ble Tribunal on 24.11.98 1n O.A. Mo, 19795, filed
Thae O.é&. Mo 24 /7001 before this Hon’ble Tribunal orayving
For promotion of the applicant to the post of Highly 2 kil led
Flectrician Grade ~ I1 with retrospective effect, that 1is
From the date of promotion of hiz juniors and also praying

For all consequential sarvice benafits thereof which was

denied by the respondents.



L ¥

3 4 " That in support of the contentions made by the applicant in Uéﬂ
Cthe said 0.4. No. 324/2001 which is pending before this
CHonkle Tribunal for adjudication, the applicant bags to
iﬁﬁbmit the following documents herewith which will b

required for proper adjudication of the CasE -

(a) Letter MNo. P1026/EIC/88/0(11) dated 24.6.87 issued by
" the Ministry of Defence, Govt. of India, Mew Delhi
partaining to Rationalisation of Trades of the

Industrial cadre of the MES.

Cfk) Letter MNo. 1455/ 000,/ 9697/ 49/EIA dated 13.1.97 issued by
tha Commander Works Engineers, Shillong pertaining to
promotion to the grade of Electrician (Highly Skilled

Grade-I11).

L6 Order dated 31.10.2000 in M.P. No. 19972000 in O.f. MNo.

371./99 passed by this Hon’hble Tribunal.

T

Copy of letter dated 24.6.87, letter dated 13.1.97 and

i

arder dated 31.10.72000 are annexad heretnas Annexu re-

IV, V and VI raespectively.

&, cThat the submission of these documents are made bona Fide arne

for the ends of justice.
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I, Shri Kalipada Roy, 370 Shri Kokil Chandra Roy,

"]

working as  Electrician (8K), Cfo. G.E., 868 EWS, C/o. 99

ﬁPOuf do hereby verify that the statements made 19 this

appliczation in paragraph 1 to-3 are true to my knowledgs and

I have not suppressed any material fact.

and I sign this the 26th day of June, 200
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Goverment of India (,/
s o Ministry of Defense,

el T e . , New Delhi, the 24 June 1987 .
777" The Chief of the Army Stagf

.. NEW. Delhi

.. SUbject te BATIONALISATIGH wRADEs OF_THE INDUSTRIAL
B GADRE OF THE MEKS/

L 'I'he Presdént is pleased to sanction the redesignation and

—. f—cen&iﬁcatien of ths" folloving categories of ersonnel in the

- MES in order te confimm to the structure of tﬁe National Classification
- of Occupations g~ : _

&:L, N@.}l' E:ds;ting Designation | Hevised WGO {Acfoaé To T Fay scals
" 1. Charge Electriclan = Senior Elootrian 51,10 350-15-500
’_x.le : cha?@? E%.gc.trjfgian cu'e (H ci) | ¢ | ’FB-15~56® —
./ ‘% Charge 'Mechanic' 36!1101‘ Mechanic e ."’de-" :
7 3, Charge Mechanic ' Senier Mech T 845,70  wde=-
L, e anﬂc 4 .
AR : Air ¢bnditioning
(B8.1) @ .

R neTat th 974/1@2 -6,29&-138.36,
4 Dr‘lver Mechanical , 4 _emtgr Fazxt 974, 8-366-E8
AT Equipmnt‘ : o )%;5“‘3‘ Ma;-'m?‘? 974{13‘3 396—1@-4@0.}8

| 979.10 -
 Bs -Armature'w1naer Electrician (SK) 851,10 -do-
\ 6o Electrician

o : i o . 0

. ‘  / Cabim‘t Ilaksar a .Carpente: (SK) 8116 L@“ a‘doz-
. / 8,3-.‘- -Carpenter_. L ca'rpentai} (SK) \811=;20L/ = Qo
9. Sawyer ' % , . : _—

/ 1@3’* . Fitter Engine . g “Mechanie :Petrol 84501@ - =do=

Ly 2& Diesel Engine 845013 .
?11. .,Engine Artificery SK) | .
L o , o ‘ A1 L el Qun
/125 Instrument Repairer Mechanie precision 841,18~
il =t S + v

;Ccntdneooz/“ l‘\;‘."'



-~ “e«Read Reller (Ic) & .
Small lant&omprea \./

ssers
Engines, Goncreta

Driller well Boring

- Iine Man

Switch B oard A»tendant

o _Wireman

6 Packer Grade 11

";* A'fPip'e Fitter .

. ...f":Plumbe‘r y

. Cane Weaver

- Lift Attendant

Motor pump Attondant

. Ballow Bgy

.Cable Jointer

ersyDacauyile Driver comrete
"%Iim?rs/.,ﬂixor (sS)

A
i i A i
LT ) a 7 : 5 s
. ' p//b//b//
Re,dgerator Mechanic Mechanic L 845.7@\%-6\-/?%-@»6-.326-8:/
, efrigerator %6-@-8»&9@-1@-4@0
/ .
,mmer/ Mach:lnist (sK) - 835,10 v wlow
\/ ’
 Drivet Engine (a) Driver L 961,20
Btatic,Driller, f 1.5

En ine Statle (SK)961,25 ~ _
Driver Mgbile974,45 o =low
Plant (K) (¢) 978,70 o _ v —

210218206 @—4—2 50
m~5-2 % °

- g M . e

well D u by
~ ‘plj Te §ﬂ“3;§f. f/ "2 217,10 260-60090-FB 6326~
| zl/“"‘fﬁ laﬁ%%ﬁ-»mw 8~39@«~

'T‘Elecrician (&t) 855.10V -de~
. ’ —
mectrlcian i(SK) 857.m

“dem
. suz’ .
..Elec%rician (SK) TR (i Qo
vason (SKY |  951.20
K 951049
) : 951099 ﬂdo—
N -
o 9@260 =
Packer Gde I\)} 9’?6,99 ——

. 5290 BB 6 226
Packer GDE Ix, !f B o ey

K \/Qlﬁuﬁm-é- 505

5"‘2%( - = —
F:Ltter Plpe ‘_ 87lole 269—6'-29@»138;69 .
v { b//’“1@'4960‘

> 3068w 366w EB=8w30
. PO 871,29~ ~do=

.; -

94203@ 21@~4~ EBed e
- k/// 25@~EB- - 9@0‘

\t{ 70 \/\-/ \/ \

Cane man

I..ift Ope raté-r-?

\/399-1@-4930
Ballow Boy = . - ‘vg%g 2%'%;3;%3@“
4

cable Jointer

857,30 33@~é-370—1@~» A
{(BS=11) :

“ 40 O-EB-184480
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‘Painter. v
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e Slgnwriter and Driver Compressor will alsq be
{Vﬁagﬁshdeana;exasting.1ncumbants re~designated as -
Palnter and Friver Engine Statle respectivelys -

Li o i74@Y " There will be no fubire To

i “o.and” the: gategory will be adb

K R ersiare-washed outy - .
[/ :3e= o . " The relevent resruitment rules will be amended as -

| 'Begqssaxysgréng;ngwsuchgaMendmentgyreeruitment as well as the
,gh&nﬂe@sgoffprpmotion¢and;deaptioquill be on the basis of above
‘zc@‘figgtibp"Sgggﬁinterim*msasureﬁ . L A N ~

eruitment of Glazle Ty
olished when existing holdm

dquties of the-posts will be laid doun by the
offgh: T S T :

@j;,g;fE;gqnéeggpgfence vide thelr V,0, No,180
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Thisletter 1ssuas 'Tﬁth'.f%he 'éémurmﬁ;ee of t'he' Minlstry .,
IM=IIT of 1986, S o

SR ; (@D B ITHUGUNA)

,Under'SePratary‘to the Govt
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DPC/96-97/49/514

' .GB ghillong *
GE (4F) Shillony

i+ PRECLSL
| " "ELECTRI
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(b)

1. M&S/223370 Shri

2.

- or Court of Ingai /
, individuals to wagﬁéht withholding.uf the

Satya Gopal
Bhattacharjee,
Elect (SK)

MuS/229141 shri
Rathindra Nath
Brahaachari,
Llect (sK)

o ey o e e
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‘Pronotions are implemented,.pleasé‘ensure‘
are ndt involved in any disciplinary cases
S and there is nothing sgainst the
above‘ppomotLon.
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" lnwThe Central Administrative Tribunal |
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ORDER SHEET
(£t AppLICATION NO. / // 960
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Advocate -for Respondent(s) /4 /4 s, C Lt (o C/(“
L 6})0 e /(/W\’{’ .

, L
- Advocate for Applicant(s) /\ //

/‘//‘ Ci /\( . /."'
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_ 31.10.00 present : The Hon'ble Mr Justice D.N.
¢ . . chowdhury.Vice-Cha irman.

, Heard Mr M.Chanda, learned counsel

| for the oppesite party/applicant .and

i Mr B.C.pathak, learned counsel for the

- | petitioner/respondents. Mr pathak stated
‘that he has been instructed by the
respondents, Garrisbn Engineer, Air Force,
shillong that the order of this Tribunal

is under process of implementation and
the department has already taken . steps
Aforesaid statement of Mr pathak is
recorded and the Misc.petition is dispo-

sed of .

"50/ VICECHATR Ay

Sectien Otticer {J)
arEm afgsi@l AT oW,
Gontrad Adminizati Yﬂbuw

o ety ey
Guwahatt Berc G~..«wahui-.
e ATe. awd-8




L Dated y—ppy- 2o\

M»A‘»i 'E;;%/M\ G/\/ W/\Mﬂ/l/l’/ 1.. .
K. AFv o cali

cr7, QWM

L e,

T ety
S /gy .C’GSC‘) Cﬁz
)\\ [ | GMJM\W[

i }t\ , /S‘(:A, | . B
o “;t é“M pw MM/%
I A WM/./ ;} STy i Lo e
o ( 37/(7/9,@/
"ﬁ | /&j////k/ ‘fﬂ/&w A D P &(/D




